| '_7(Recezved the assent of the Govemor Geneml o the 18th December 1947)

An Act fo a,mend the Foreign Exchange Regulatlon Act, 194’7 o o

HEREAS it _is expedwnt to amend the Forelgn Exchange Regulfmon .
“Act, 1947 (VII of 1947), for the -purpose. heremafter appearmg ;-

It‘, is he1eby enacted as follows —

. 1. Short title—This Act may be caﬂed the Forelgn Exchange Regulatlon
‘(Amendment) Aoty 1947. '

. 2. Amendment of sectlon 8, Act VII of 1947.—To sub-section (1) of section *
- '8 of the Foreign Exchange Regulatmn Act, 1947, the following Ewplanatwn Fshall - -
~be added, and shall be deemed always to have been added; namely :— -

_ « E'xplpmatwn —The bringing or sendmg into any port or pla,ce in British
.~ India of any such article as. aforesaid intended to be tdken out of British India
~ without being removed from. the ship or c¢onveyance in which it is being. carried

. ghall nonetheless be deemed - to be a bringing, or as the case may “be sendmg, into

' Bntlsh India’ of that a,rtlcle for the purposes ‘of this: sectlon
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